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duction also suffers, Is the hoa. M inkier 
having any proposal, in view of hi# 
experience, to bring about a legislation to 
amend the Trade Union Act, in order to 
have on* Union for one estabUshm eat ?

SHRI R, K. KHADILKAR : That it 
our effort but, as I said earlier, we thought 
whether we could legislate after some 
agreement, because agreement gives sane* 
tion from the trade unions side, and so 
that It our effort.

SHRI K. MANOHARAN: There was 
a suggestion made by our Chief Minister 
also,

SHRI INDRAJIT GUPTA: Are we 
to take it from the reply given a little while 
ago, in caw the three central trade unions 
organisations are not able to teach an 
agreement at an early date on that question 
about Maharashtra, Gujarat, etc.

Will the Labour Ministry be not dis-
posed to accept the agreed formula reached 
in respect of the other States 7

SHRIR.K. KHADILKAR: Certainly 
we will b? giving offset to the agreed for-
mula but we will have to find out some 
ways how far this minimum formula could 
be worked, if I may say so, ho* far 
the Bombay Industrial Relations Act cauld 
be kept in abeyance or bs operative for a 
limited.

SHRI INDRAJIT GUPTA : That is 
being left to you.

Indiaas Working in U.N Services

*293. SHRI INDRAJIT GUPTA: 
Will the Mmister of EXTERNAL 
AFFAIRS pleased to state :

(a) the number of Indian nationals wor-
king at present in U.N. Administrative 
Services and how many of them are holding 
executive posts ;

(b) whether Government think that 
India*s representation in the U. N. 
Administrative Services is adequate; and

(e) if slot, the steps taken to inarms* 
India's representation T

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) A* 
on 31st August, 1971, the total number 
of Indian nationals employed in the 
UN Secretariat was 143. Qjt of these, 
56 are holding posts in tbe professional 
and higher grades, which can be regarded 
as “executive” posts.

(b) and (c). Indian representation io 
professional and higher grades in the UN 
Secretariat is considered, on the whole, to 
be adequate. Every effort is made to 
improve Indian representation in the higher 
echelons by recommending, whenever 
opportunity arises, suitable and well 
qualified Indians.

SHRI INDRAJIT GUPTA : The hon. 
Deputy Minister has said that the repre* 
sentation of Indians in the UN Adminis-
tration ssrvice is on the whole considered 
adequate or satisfactory. I would like 
to know on what basis this has been 
assessed. Is it in proportion to the nationals 
of other countries working there, or else 
what are the criteria by which Government 
decide whether this degree of representation 
is adequate or not adequate 7

SHRI SURENDRA PAL SINGH: No 
clear-cut or hard and fast rules have been 
laid down by the UN Secretariat about 
recruitment of personnel from various 
countries. But there are certain broad 
factors which are taken into consideration 
before recruitment takes place, and they 
are that as far as possible, the distribution 
should be on an equitable geographical 
basis, but at the same time, they take into 
consideration also the competence and 
suitability of the person for the service etc. 
So, certain guidelines are there with the 
help of which they have laid down a certain 
desirable range or quota for various 
countries, and according to that wo fee) that 
our representation in the UN Secretariat 
is, adequate on the whole.
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